IN THE NATIONAL COMPANY LAW TRIBUNAL: NEW DELHI

COURT-VI
Item No. 611
IB-624/PB/2019
IN THE MATTER OF:
Mr. Sandeep Gupta ...PETITIONER
Vs.
M/s. Earth Buildprop Pvt. Ltd. ...RESPONDENT
Section
U/s 7 of IBC, 2016 Order delivered on 19.05.2022
(Virtual Hearing)
Coram:

SHRI P.S.N. PRASAD, HON’BLE MEMBER (JUDICIAL)
SHRI RAHUL BHATNAGAR, HON’BLE MEMBER (TECHNICAL)

For the Petitioner/Financial Creditor :Mr. M.P. Sahay, Ms. Eccha Shukla,
Ms. Awanitika, Mr. Sachin Kharb,
Advocates.

For the Respondent/Corporate Debtor

ORDER

Heard the submissions made by the Ld. Counsel for the Financial
Creditor. Ld. Counsel for the Financial Creditor has submitted that the
Corporate Debtor is already subjected to CIRP vide order dated 13.05.2019 by
the Principal Bench in CP No. 1747 of 2018 in the matter between Vijay Kumar
Suri and others Vs. M/s. Earth Buildprop Pvt. Ltd.

Ld. Counsel for the Financial Creditor has confirmed that they have
already filed their claim with the IRP. In view of the above the present Section 7
application has now become infructuous and stands dismissed. The connected

folde%d case papers may be sent to the record room.
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